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MR. CHAIRMAN: That nccds a scparate notice. Question
No. 342.

SHRI NARENDRA MOHAN: With your permission, Sir, he
can reply.

MR. CHAIRMAN: No. No. Question No. 342,

Loss of Man-Days

*342. SHRI JIBON ROY: Will the Minister of LABOUR be
pleased to state:

- (a) whether Government's attention has been drawn to a
ncwsitermn appeared in the Hindustan Times on 9th June, 2000 under
the caption Labour unrest causes Rs, 923 crore loss;

(b) if so, what are Government’s response to the ASSOCHAM
statement that man-days lost due to strikes and lockout had risen
from 22.6 million in 1998 to 24.50 million in 1999; and

(c) what are the rcasons for the spurt in loss of man-days?

THE MINISTER OF LABOUR {(DR. SATYA NARAYAN
JATIYA): {a) to (c) A statcment is laid on the Table of the House.

Statement

{a) Yes, Sir.

(b) and (¢) According to the provisional information available
with the Government, mandays lost due to strikes and lockouts has
increased from 22.06 millions in 1998 to 26.80 millions in 1999. The

increcase is mainly on account of increase in mandays lost in strikes

and lockouts in the State sphere and in the private sector. The main
reason for this is increase in number of workers involved in strikes
and lockouts as well as increase 1n duration of strikes and lockouts.
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SHRI RAMACHANDRA KHUNTIA: Sir, I would like to know

specifically from the hon. Minister (a) whether the cause for these
lock-outs and strikes is the non-implementation of minimum wages
and statutes, not signing long-term settlements in time and unfair
labour practice. Part (b) of my question is— these strikes and lockouts
may be illcgal. The hon. Minister has given the statistics of strikes
and lockouts from 1999 till today. I would hike to know from the hon.
Minister whether the Government has ascertained as to how many
strikes were illegal and how many lockouts were illegal. By the
process of adjudication, which ts avaitablec with the Government, the
Government can wdentify and determine them. I would hike to know
from the hon. Minister whether the Government has initiated any
action against thosc managements who have declared lockouts.
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WELCOME TO PARLIAMENTARY DELEGATION FROM
PALESTINE

MR. CHAIRMAN: Hon, Members — we have with us, scated

in the Special Box, Mcmbers of a Parhamentary Delegation from

Palcestinie, currently on a visit 10 our country under the distinguished
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lcadership of His Excellency, Mr. Ahmed Qurie (Abu Ala), Speaker
of the Palestimian Legislative Council,

On bchalf of the Mcmbers of the House and on my own behalf,
I take plecasure i extending a hearty welcome to the Leader and
other Members of the delegation and wish our distinguished guests an
cnjoyable and fruitful stay in our country. We hope that during their
stay herc they would be able to see and lcarn more about our
Parliamentary system, our country and our people, and that their visit

to this country would further strengthen the fricndly bonds that exist
between India and Palestine. Through them we convey our greetings
and best wishes to the Parliament and the friendly people of
Palcstine.

ORAL ANSWERS TO QUESTIONS (Contd.) (S.Q. NO. 342—Contd.)

SHRI MANOJ BITATTACHARYA: Sir the basic question
raiscd by the hon. Member, Shri Jibon Roy, concerns the private
scctor and not the public sector. And the statistics that have been
provided by the hon. Minister 1s a little confusing to me. As regards
the number of strikes which the hon. Minister has referred to, 1
would like to know whether they pertain to a onc-day strike or a two-
day strikc or a strike for 30 days or for threcec months? I know it for
certain that the lock-out, which the hon. Minister has referred to, is

for good, in most of the cases, and 1t 1s not for one day or two days
or for a few days. So according to me, these two figures cannot be
comparcd with cach other. Will the hon. Minsiter accept this? This is
No. I. My sccond supplementary is this. With the advent of the
rcforms process and with the mmplementation of the structural
adjustment  programme, a part of hbcralisation process, most of the
privatc scctor companics, particularly, the big private sector
companics, are shifting their manufacturing facilitics from one State
to the other because there i1s competition amongst the States to woo
the investors and to give more concessions and facilitites for
manufacturing opecrations to different companics. Thercfore, 1t is
beign obscerved that many companics are shifting their manufactunng

facilitics from one State to another. And, 1in many cases, the
organiscd labour has been rendered unorganiscd. In other words, the

labourcrs, who had been in the organised sector, have gone to the
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unorganised sector as the manufacturing facilities have been given to
the unorganised sector. In many cases, third-party manufacturing has
been encouraged, and in order to facilitate this, lock-outs or closures
have been declared. In certain cases, the workers themselves had to
resort to strike in order to oppose this sort of indisciminate reform
process, hurting the interests of the labourers and the employees. So,
will the hon. Minister be kind enough to provide us the exact
statistics as to0 how many companies have shifted their operations
from one State to the other? Secondly, in how many cases, the
workers had resorted to str...¢ action as the last resort, in order to set

themselves free from this sort of tyranny?

Bl WRARTFUT AfAT: TR W2k, A1 g™ X 399 99 & 9| §
7% FE a9 ¢ Re o wRftafra § ot wag & fog 9% faave B v € R aw
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¥ AfF 38R T 27 P B 17 qifead X o A, W ¥ 19, Torem # 36,
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MR. CHAIRMAN: You lay it on the Table of the House.

Tro WA Ffean: W, 4% ¥t ¥ 179 3t 39 R |/ T Fa fiemaw
924 ama ¥, e A3 for e R4

SHRI MANOJ BHATTACHARYA: He has not answercd my
question.

MR. CHAIRMAN: Now, Shri S.8. Ahluwalia.
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